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IN THE CENTRAL ADtlIN 13 TRATI IBUf^AL

PRINCIPAL 8LNCH
N£y DELHI

Q.A .fJs5.1 667/91 , Oiate af dQcisicsn ^9 >

NAWEfrtsl KURAR & 0R3. ' ApplicantCs)

U/s .

Delhi Administra- .«• Raspsndants
tion &. Ors.

CORAi'^;

The Hen'bis Shri C,3, Roy, Member (Judicial)

, Tor the Applicant (s} ... Shri Q.R. Gupta, c^unssl

^ Far the Respjjndsnts «.• Rra® Rsera Chibber, caunssl.

(1) Uhsthar Reporters ®f Iscai papers may be alloued'
t« S2S the Judgement ?

(2) Tts ba rafarrsd ta the Rsparter sr nst ?

Deli\/0r'dd by Han'ble Shri C.3. Rsy, Plambar (Judicial^?

This is an application F®r csmpassianate

appointment af applicant N3, 1 filed undsr Saction 19

•mf the Administrative Tribunals Act, 1985. Tha apali- •

cant's father uas employad as a Seni-or Physical Educa-

tissn Teacher, GBv/srment Boys Senicr Ssc-sndary Schaal,

fiadipur undsr the administrative cantral sf tha

;Dir3ct@rate sf iducatisn, "Delhi Administration, Delhy
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uhcn died in harness in 3anuary 1969, leaving behind

his Ljife, tui3 sans and a daughter. His first sJn
s

uas married and he uas.living separately uith the

financial support af his. parant as alleqad by the

applicant. He has n® intisrast in the ssruico and

thersfcsre has not apted to anply f.9r emplaymsnt but

h.^rl opcjd far buain-ss b-Jt he is demanding his share

fram the retirement duas draun by the applicant Na. 2.

Thcrefars, this applieafcian is filed for campassisnate

appaintraentN, af the first applicant. The raquost far

the appeintmBOt uas negated by Annexurs A-I,. The appli

cant attacked the Annexure A-1 because it uas giuon ^jith-

QUt any raasaning,•

2, In the -Cauntsr the respondents nllegsd that his

san is also residing uith thera as saen fram tha ration

• as ronards

card and/the financial status af the decaased is cancarned,

tha uidau/ gat a family pension 9f Rs, 1440/- per mjnth

approx. 3ha had be^n paid Rs. 40,000 as DCRG, '•« 30,000/-

as GPF and a sum af Rs, 20,000/- on account sr CG.^JIS,

Further, the family ouns a residantial hcsuse -^t Daeuan

Park, Neu Delhi ualuQ as te, 70,CU0/-, Besidus this, th:^

elder brsthsr af the petitioner is doing business a»f repair

sf scttister, Kejping in uiesj tha saund financial status
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and earning ,hand in tha family, the aoalicatian sf
*

Detitianer far apoaintmont ©n csmpassignate grcsund

ijas cansidered and rajracted* Ths rsspandsnts haue

stated that it is nest a deserving ease and the judge

ments citad by the applicant are meant far easss far
I

thase uhs. are in distress and indigent cirGUmstancas,

whereas ths financial pasitisn af the apolicynt is

very saund and as stated absve the applicant is in receipt

af monthly pension sf Hs. 144G/- and an amaunt of

'90,000/- has also bean paid as the bsnofits af the

deceasad seesnd aoplicant and tiisy oun a hause sf thsir
1

nun. Hence, the applicatian is not tsable,

3, I heard the Learneei Ciaunsel fer ths applicant,

S.hri O.R. Gupta and tha Learnad Counsel far the rss-

pondents, Mrs. Weera Chibber. The compassionate aapcint-

rnent is basically msant tcj help thasa uho are in tna

indigent circums tances, in distress ar in pitiable c5indi-

tinn having be3n srphanad by an ornpliyee uha dies in

harness. The applicant suns a hause which nas not

been denied' even in the rej^inner filad by the aapli-

cant and they admit that they receivRd a sum af r3,90,GGC/-

after ths damise af the 1st apalicant's father.

4. That apart, th? secand applicant.is alsa r^cgiuing
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*^5 1016/- as pansi^n upto 13,1 ,1996 plus relief

as admissible fram timo to time and thereafter

Rs» 5U8/- p.m. onuards.

5, Tharafare, ths decisiore citad by the aopli-

eant are meant for anly peasple" uha are in indigent-

circumstances. Thay cannat aoply to ths persans' uhs

are not in indigent circumstanoas»

6, The daserving people unass cases have t® be

Gi3nsiderad far ccmpassianate apoQintment will suffer

in tha giv/ent af peaple wha own house, getting manthly

pensian as uell as in receiot sf lather amsunt after

the dsmiae sf tha perssn uho died in harness and

having ane san daing business in sctsater repairing

are in better-positian. The apolicatian filad by ths first

aoplicant and tiie mssthar iaf the first applicant and

they have alas filsd apolication under Rule 4(5)(a)-af

the AdministBative Tribunals Act, This application is

net all0uad,

7, I, therefore, hald that tha first applicant is

nat in indigent circjmstances, ^

S» In vieu ®f the abeve, the main, application is

dismissed with na ®rder as ta casts,

(c.j/ Ray)
Member (Judicial)

d


